
ACT S o .  XXXPII OF 1861. 

PASSED BY THE ~ J E G I S L ~ T I V E  COUNCIL O F  INDIA. 

fRecePoed the-assent qf the Governor-Ceileral 09 ,  the 22nd ~ovelnber 1861.) 

An Act to amend the Scl~eclulr? clnnesecl to t h e  Code o f  C~~inlitzaZ Procedure. 

WHEREAS it is expedient to aulend the Schedule 
Preamble. 

sni~exed to the Code of Crirninal Procedure ; I t  is enacted 
as follows .- 

I. I n  lieu of the words " Court of Sessiou or Magistrate of the District" 
Anlendluent of the in Column 7 of the Schedule annexed to the Code of' 

as regards Set- Criminal Procedure referring to Section 379 of tile tion 379 of the Penal 
Code. Indian Penal Code, there shall be read the words " Court 
of Session or any Magistrate." 

11. In  lieu of the words " Court of Sessiorl or Magistrate of the District" 

Amendment of the Sche- 
in the two Clauses of Column 7 of the said Schedule re- 

hie asregards Section 457 ferring to the provisioils contained ill Section 4.57 of the 
of the Penal Code. 

Indian Penal Code, there shall be read the words '' Court 
of Session or Ma.gistrate of the District or Subordillate Magistrate - of the 1st 
Class." 

/ 

Col~truction. 
111. This Act shall be read arld taken as p a ~ t  of 

the Cocle of Criminal Procedure. 


